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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI
O.A. NO. 462/2021

IN THE MATTER OF:

APPLICANT: Dashrath Singh Parihar
//VERSUS//
RESPONDENT: State of Madhya Pradesh & Ors.

COMPLIANCE OF THE ORDER DATED 26/07/2022

The answering Respondent State of MP, most respectfully, submits

as follows:-

. The Applicant has filed the present original application under
section 14 & 15 of the National Green Tribunal Act, 2010 raising its
grievances pertaining to the to illegal stone mining in forest area of
Mohangarh, Khairona Beet, Forest Division of District Shivpuri,
Madhya Pradesh.

The Honble Tribunal vide its order dated 28 /01/2021 had
constituted joint committee consisting of State PCB, Mines &
Geological Department, State of Madhya Pradesh, Regional Office of
MoEF & CC at Bhopal, DFO Shivpuri (M.P.) and District Magistrate
Shivpuri (M.P.) with a direction to submit the factual and action

taken report in the matter.

. In compliance to the directions so passed by the Hon’ble Tribunal
the committee members have conducted the site inspection on
28/02/2022 and submitted its report on 21/04/2022. The
conclusions and the suggestions of the Joint Committee are quoted

below:-

a. It is evident from the site visit that illegal mining has

been undertaken in the past at above said locations.



b. The forest department should undertake strict and @
effective measures to stop the illegal mining like dug
trenches to isolate illegal mining sites, regular and
surprise raids/checks conducted jointly by security
personnel and law and other authorities, installation

of checks posts at vulnerable points.

c. The forest department may be directed to

restore/reclaimed the illegal mining area/dumps.

. The District-wise information pertaining to registration of cases of
illegal mining for last 5 years in State of Madhya Pradesh along
with their respective details with regard to cases of prosecution,
conviction of offenders, imposition of penalty and environmental
compensation, confiscation of vehicles, imposition of penalty and
environmental compensation from the offenders. The District-wise

information in tabular form is marked and filed herewith as

ANNEXURE RR-1

. In furtherance of the observations of the joint committee Hon’ble

Tribunal had passed certain direction vide its order dated

26/07 /2022 which are quoted below:-

“In view of the observations in the report of the Joint
Committee, we consider it appropriate to direct the
Director, Mining and Geology Directorate, Madhya
Pradesh, DFO and District Magistrate, Shivpuri to
prepare an action plan for reclamation of illegally mined
area and disposal of over burden by making its proper
use for land filling as may be possible in the area
concerned and to execute such action plan within a
period of three months. The action plan shall also
include appropriate  afforestation and  proper
landscaping. Action Taken Report with copy of Action
Plan and details of action taken for implementation
thereof may be furnished within four months by e-mail

at judicial-ngt@gov.in preferably in the Sform  of



searchable PDF/OCR Support PDF and not in the form @
of Image PDF.”

6. In compliance to the directions of the Hon’ble Tribunal a committee
was constituted vide order dated 16/08/2022 for preparation and
submission of the action plan with regard to reclamation of illegally
mined area and its disposal. The copy of the order dated
16/08/2022 is marked and filed herewith as ANNEXURE RR-2

7. Also, The Hon’ble Tribunal looking to the substantial number of
cases of illegal mining in State of Madhya Pradesh the Hon’ble
Tribunal vide its order dated 26/07/2022 has again constituted
State Level Joint Committee consisting of Principal Secretary
Government of MP, Department of Forest, Principal Secretary
Government of MP, Department of Mineral Resources and Principal
Secretary Government of MP, Department of Revenue and Director
General of Police, Madhya Pradesh and further directed the

committee to consider certain aspects. The relevant portion of the

order is quoted below:-

“In view of high incidence of cases of illegal mining
especially in natural resources rich area of Madhya
Pradesh, we consider it appropriate to constitute a Joint
Committee comprising of Principal Secretaries of Forest,
Mineral Resources and Revenue  Departments,
Government of Madhya Pradesh and Director General of
Police, Madhya Pradesh. The Joint Committee shall look

into all relevant aspects including:

a. As to how many cases of illegal mining have taken

place in the State in the last five years.

b. In how many cases prosecutions have been launched.
c. In how many cases the offenders have been convicted.
d. In how many cases penalty and environmental

compensation have been imposed.

e. In how many cases vehicles were confiscated.



Jo In how many cases penalty and compensation haye @
been recovered from the offenders in accordance with

the directions given by this Tribunal.

The Joint Committee may also look into the deficiencies
observed in prevalent surveillance and monitoring
system and to make recommendations for evolving
policy and programs for ensuring effective surveillance
and monitoring systems in the State to prevent such
cases of illegal mining. The Joint Committee shall also
consider the issues of (i) fixing accountability of the
Forest/ Mining/ Revenue officers in case of illegal mining
for reimbursing the loss suffered by the State and
expenses incurred for ameliorating environmental
pollution/degradation caused due to their inaction,
negligence or dereliction of their duties and (ii) taking of
departmental and penal action against Police officers for
inaction, negligence or dereliction of duty in taking
prompt action on receipt of complaints regarding illegal
mining and make recommendations in this regard for
implementation by the concerned Departments of the
State Government. The report may be furnished within
three months by e-mail at judicial-ngt@gov.in preferably
in the form of searchable PDF/OCR Support PDF and not

in the form of Image PDF.”

8. In pursuance of the directions passed by Hon’ble Tribunal the State
Level Committee is constituted vide order dated 25/11/2022. The
copy of the order dated 25/11/2022 is marked and filed herewith

as ANNEXURE RR-3

9. The Principal Secretary, State Government of Madhya Pradesh,
Department of Mineral Resources vide letter dated 30/11/2022 has
duly informed the Learned Registrar General, Hon’ble National
Green Tribunal Principal Bench At New Delhi that as per in
compliance of the Hon’ble Tribunal the meeting of the State Level
Committee is scheduled on 16/12/2022 for taking necessary step
as per the directions of the Hon’ble Tribunal. The copy of the letter



dated 30/11/2022 is marked and filed herewith as ANNEXUR RR- @

10. The Director of Geology and Mines Madhya Pradesh vide letter

dated 30/11/2022 informed the members that the State Level
Committee meeting is scheduled on 16/12/2022. The copy of the
ated 30/11/2022 is marked and filed herewith as

letter d
ANNEXUR RR-5

11.1t is therefore most humbly prayed that this Hon’ble Tribunal may
pleased to take the compliance on record and after its

graciously be
in the imminent

kind perusal may close the original application,

interest of justice.

12. An affidavit in support is filed herewith.

(SACHIN K. VERMA)

BHOPAL (M.P.)
DATED: 06/12/2022 COUNSEL FOR STATE OF MP
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI
O.A. NO. 462/2021

IN THE MATTER OF:

APPLICANT: Dashrath Singh Parihar
//VERSUS//

RESPONDENT: State of Madhya Pradesh & Ors.
AFFIDAVIT

I, Prem Prakash Rai, Aged about 46 years, S/o Late ShriP.N Rai,
posted as Mining Officer Bhopal, O/o0 Directorate of Geology and
Mining 29A, Khanij Bhawan, Arera Hills, Bhopal (M.P.),do hereby
state on oath and solemnly affirm as under:-

L. That, I have been appointed as Officer In-charge to represent this
case on behalf of Department of Mineral Resource & Directorate of
Mines & Geology,and as such I am well conversant with the facts of
the case and therefore, competent to swear this affidavit.

2 The accompanying compliance report has been drafted as per my
instructions and also explained to me.

3.  The contents of para 1 to end of accompanying compliance report
are true to my knowledge based upon official records and the legal
erments made therein are true on the legal advice received and

~

DEPONENT

VERIFICATION

; above described deponent do hereby verify that the content of para 1 to
3 of the affidavit are true to my personal knowledge and belief.
Verified and signed on this 6" day of De'ceHBe K2022 at Bhopal (M.P)

DEPONENT

IDENTIFIED BY ~«+ORN BEFORE ME THt

name B T WITHEN NAMED y

ADDRESS--om a2 - o100 5 ‘,8 1
wenature 2 BHAR Ay SiNaHTEAR
I NOTARY & ADVOCATE
BHOPAL B.P. INOIA
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